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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JATIPUR BENCH, JAIPUR.
. : ) L .- N /

AY

DATE OF ORDFR: 12.12.2001

OA 577/2001 - - _ : o /

S.M; Balai son of Shri Mathura Lal by caste Balai. Aged ahout
. i B} .
48 years. Resident of. 1P-10, Vigyan  Nagar, Kota, presently

\ working as D.E. (officiating) Rural Baran. ‘
s . EE o - ' : ... .Applicant.
‘ VERSUS :
. 1. Union of India thfough-the Secretary to the Government
Lo e _ - _of India, Department of Telecom, Sanchar - Rhawan, New
'Delhi. '
; : . . ' : ’
2. Chief General Manager, Rajasthan Circle, Jaipur. 7
v N ‘ . . . - ‘ <
3. General Manager, Telecom 1, PTA, Road No. 2, Kota.
I B ' ' .« . .Respondents'.

Mr. P.N. Jatti, Counsel for the applicant..

L CORAM

Hon'ble Mr. S.K. Agarwal, Member (Judicial)

. ORDER

PER HON'BLE MR. S.K. AGARWALL MEMBER (JUDICIAL)
N :

Heard the 1learned counsel for .the applicant on
JadmisSion."" R . | ‘
o ’ \-_ . . . ' . .-
2.. Learned counsel for the applicant has submitted that the
applicant‘had filed a representation on 6.6.20h1 fof.ﬁaking ar
Arequest-to.post the applicant @ at Kota hut the representation
~hasvnot”beeﬁ disposed of so far;.ﬁe.submits“that the applicant
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is ready to file the fresh.representation and this oA may bhe
disposed of by giving necessary directions to the respondents

to dispose of his representation within a specified time and to

Communicate the same to the applicant.
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3. In viewfof the submissions made by the learned counsel
for _the applicant before me, I direct respondent no. 2 to

decide the represent&ien) if filed by the applicant within a

month from the date of passing of this order, by a reasoned and.

Speaking order within the peried of two months from the date of

receipt of such representation. The result of the

representation shall he communicated to the applicent within 15

days thereafter. The applicant will be a liberty to approach'
the proper forum,’lf S0 adv1sed in' case he feels any grlevance

agalnst the dlsposal of such representat:on.

-4, With the ahove directions, this OA is disposed of at

this stage. Copy of the order alongw1th OA.1nay' be sent to

respondent no. 2 for necessary action. . ' -
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7 (S.K.“AGARWAL)
MEMBER (J)
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